“r" TN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD RBENCH

AT HYDERABAD

0A No. 859/92

Date of jﬁdgement: 7-1-93. |

Between

1. N; Gopal Rao

2. S. Rama Rao
.é 3, K. Bhaskara Rao ' K |
| 4. S. Papanna | , . :

5., M. Rama Chandra Rao

6. B. Narayana Rao

7. N. Ananda Rao , Q

8. G. Simhachalam
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9. P, Papa Rao

10.G6. Chandra Rao ! o
11.M. Kalidas Applicants
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And

1. Telecom Dis. Engineer,
Sanchar Bhavan, Srikakulam
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2. The General Manager, |
F Telecom, Visakhapatnam-3. '

3. The Sub-Divisional Office, Y
Telecom, Palasa Post, Kasﬁgyhbq.

l ¥ 4., The Chief General Manager, ﬂ | ' i
T Telecom, Hyderabad-l. Respondents P
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COUNSEL FOR THE APPLICANTS ' : Shﬁi_C+ Venkata Krishé

f
COUNSEL FOR THE RESPONDENTS - :  Shri N.V. Ramana
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1. Hon'bleﬁR. Balasubramanian, Member-‘Admn%J
2. Hon'ble Shri T. Chandrasekhara Reddy, Member (judl.) ’
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| 1
(Judgement of the division bench as delivered by .
!
shri R. BalasubramaniaT, Member (Admn.,)

S
MA 1042/92 is filed seeking permission to
_file a single YA. After hearing both the sides,

the Ma is allowed. ' ' I -

Heard Shri C. Venkata Krishna, learPed counsel

for the applicant and shri N.V. Ramana, learned

|
This application is filed with a prayer to

counsel for the respondents. R f/i?\

N

direct the respondents to grant the applic?nts
temporary status with effect from 1-4-90wfth all
consequential benefits. It is stated.that:the
applicants are eligible for conferment dfltemporary
stétus. It is also stated thét'they have.ﬁade repre-
sentations te this effect on 8-10-91, 22.iQ.91 and
on 23-4-92., The representations are pendigg with
the competent authorities. IIt is also alnged that
while the applicants have not been-graéteditemporary
status, perscns junior togﬁﬁé} applicants have been
grénted temporary status. Keeping all!the%e statements
in mind the respondents are directed t& ex?mine the
representations made by the appllcants|and pacs final
on their representations

orders/within a period of 3 months £rom the date of

receipt of this order. The Oa is dlsnosed‘of with

these directions. If the applicants are aggrleved«¢v~-
with the final orders on their representatlons. they

\
- are at liberty to approach this PTribunal afresh

with that grievance. |
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By way of an Interim order we direct|the

respondents to continue to employ the applicants
- |

on casual basis so long as their juniors\afe
‘engaged. . | ‘g
. | -k¥“\
. . ; |
. — - - ‘:1‘ - jJ l‘—k"‘-—‘
{(R." Balasubramanian)
Member (aAdmn. ) Member ;{Judl.)

Open Court judgement

NS

(T. Chandrasekhara Redd r)

To

San char Bhavan, Srikakulam,

2. The General “anager, Telecom, Visakhapatnam—3ﬁ

) Palasa Post, KasibugQag¢)532 222, |
4, . The ChHief General Manager, Telecom,
"HydeTabad-1.
5. One copy to Mr, C.Venkata Krishna, Advocate
7-1=571, Subhas Road,. Secunderabad-3.
6. One copy to Mr N.vV,ZRamana, Addl.CGSC,CAT.Hyd.

7. One spare CcopYs
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Dated 7th Qéputv Reqiaz‘fiwr
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: TYPED BY ////- COMPARED BY
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL:
HYDERABAL BENCH: AT HYDERABALD

THE HON'BLE MR. v.C.
AND .
. / Y
THE HON'BLE MR.R.BALASUBRAMANIAN:M(A) *
AND / ‘
THE HON'BLE MR.T.CHANDRASEKHAR REDDY:M(J)
AN s he
THE HON'BLE MR.C.J.|ROY : MEMBEK(JUDL) .
Dateds = - [ = 1992
ORDERAJUDGMENT 3 .
. : ¥
- .
R.&./ C.h./M.A.NO,
in "
0.A.No. ~ ) d
%ﬁq/aL“ .
- . T.&.No. (W.p,No., )
o

Admittled and Interim pirections issued

Allow d

Disposed of with directions

Dismigsed i .

Dismidsed as with drawn

Dismised for default

Mo&. rdered/Rejected _— .

No order as to costjsCestral Adminisuﬂi\f Tribensd
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